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JUSTICE V.S. AGGARWAL: 
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appl icarit. an  opportunity of personal hearing and, 

therefore, take a decision on the record after taking 

into account. the representati on n ac;cordance with 

. (Ui. 	IH 	 It.. 	 '.JLIV UU' ..NCL 	Lfl 

.. - 

	

_-4_.....4__1 	._...,. 	._I.. 	 ._ 	 _.1) 	 ,.._.. 	 _..I__.._..._..J 

	

iii 	i 	r 	wuy 	 : L 	 iuu 	.;;ru; uu 

- f 	 -+.-,-. 	4--• - fiCit_n, 	 ufl 	 .d.L'i4 	i 

pre--mat.ure 

T.-. #L--  -..-...--. 	1 4- 	( 
. fl 

 4. 

e:;pressing any opinion on the merits of the matter. 
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